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Title: Further discussion on the motion for consideration of the Bill moved by Shri Vincent H Pala on 5th August, 2016.

SHRI JITENDRA CHAUDHURY (TRIPURA EAST): Sir, on 24t March, 2017, T have participated in this Private Members' Bill brought by my friend Mr.
Pala on further to amend the Sixth Schedule to the Constitution of India in its application to constitution of District Councils and Regional Councils
where the amendments were proposed for increasing the members from 30 to 40 and also the traditional occupations of the tribals including
occupations relating to mines and minerals, very particularly in Meghalaya within the Khasi District Council.

Broadly, I am in agreement with this proposed amendment. But Sir, the need for amendment of this provision of the Constitution does not end here
because this Sixth Schedule has come into existence in 1952, that means from the very beginning or from the inception of the Constitution under
Article 244(2) and Article 275(1). Now, under this provision of the Sixth Schedule, ten District Councils are being governed. In Meghalaya, there are
three District Councils. In Assam, there are three District Councils. In Mizoram, there are three District Councils and in Tripura, there is one District
Council.

But Sir, the Sixth Schedule is aiming at the section of people who are tribals or adivasis. They are not residing only in these four States. In India,
there are about 12 crore adivasi population and within the North Eastern States also, there are some other States where tribals are residing like in
Manipur and also in Arunachal Pradesh. And within Assam also, there are a number of other adivasi communities or adivasi groups. So, today, after
65 or 67 years of enactment of this provision or this Act, we have to revisit or relook at the entire thing as to how far this provision has met or
brought the changes to the lives of the adivasis or the tribals in these particular District Councils and in particular, the four States and also in other
States. That is why, what I would like to submit here is that today this Sixth Schedule has some legislative and judicial powers and also very limited
executive powers.

But, at the present scenario, with just these two provisions, with limited judicial and executive powers, no marginalised section of population
can survive. It does require further amendments and a revisit. So, how come the contours of the Sixth Schedule could be expanded to take care of
social and economic development of this section of population?

Sir, as I mentioned earlier, through the passage of the 73 " and 74t Amendments of the Constitution in 1992, certain functions have been devolved
in non-Scheduled areas, where Fifth Schedule and Sixth Schedule are not implemented. That means, people at the rural level have got a structure,
where they could participate in the process of planning as well as in the process of implementation. That has created some kind of a sensation in the
rural population of our country and a kind of sense of belonging with the country. ardsr airal @V, srusfl Sfler @, smaft Rerer @t sz el swlelelt @Y sa Fa@

@oll 3878

Sir, I would like to say that this sense is very much missing in the provisions of the Sixth Schedule. That is why, today it has to be seen, without

copying the 73'd and 74t Amendments, as to how this kind of a structure can be devolved at the village level, at the district level and at the
intermediate level considering the social and cultural aspects of tribal communities in hilly regions.

Simultaneously, for the participation of the common people through the process of election, not only in Parliament or State Assembly but also at the
village and intermediate level, an electoral body has to be constituted. Moreover, systems like fixation of accountability and audit, as has been done
in other areas, should be implemented in the ADC areas also. That is why, it is very much essential today to revisit everything.

Sir, we have Tripura Tribal Areas Autonomous District Council in our State. Two-thirds of the entire Tripura State and 19 tribes come under this
Council. After three decades of promulgation of the Sixth Schedule, new sub-divisions, new blocks and new districts have been created. But, Tripura
being a very small State with around 10,449 sq. kilometre, we find that in the remaining one-third area, urban areas have been developed and
municipal corporations, municipal councils and nagar panchyats with urban infrastructure and urban facilities have come up.

Similarly, in the ADC areas also, though not at par with the general areas, economic development is also coming up. So, they are also now aspiring
to have urban bodies. That should also be thought of. Another lacuna or handicap is that three-tier panchayat system is not applicable to the States
which are covered under VI Schedule. Any ADC or any other Council does not receive any fund directly as per the recommendation of the Finance
Commission. It is a kind of deprivation, whether it is Tripura, Meghalaya or Assam because the mandatory provision of the Finance Commission is
that there must be an elected body. So, there is a provision to give them funds from the Planning Commission earlier and the NITI Aayog now. Shri
Arjun Meghwal, Minister of State for Finance is here. During the last financial year, Rs. 1,000 crore had been allotted to these ten ADCs, but this
year, the allocation has been slashed to Rs. 500 crore. The allocation should have been increased by 20, 25 or 30 per cent, but it has been
decreased by 50 per cent. What kind of justice has been done? This is a very important thing. I would like to mention this aspect again.
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SHRI MALLIKARIJUN KHARGE (GULBARGA): Sir, I am sorry. You will excuse me. This extension is not being given just to discuss this issue, but to
avoid other issue, the Transgender Bill. That is why, they go on extending the time. This is an important thing.
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SHRI JITENDRA CHAUDHURY: Sir, what I would like to tell is that this amendment to the VI Schedule is being discussed and debated for the last
more than one decade. It happened even during the time of the UPA Government. From the Ministry of Home Affairs, suggestions from the State
Governments had been sought and almost all the States — Tripura, Assam, Meghalaya and Mizoram - where the provisions of VI Schedule are
applicable have, time and again, sent their proposals and suggestions. It happened during the UPA Government's time also. Now when this NDA-II
came into office, they also again asked for their suggestions and the States have submitted their suggestions.

When in the year 2014, I became, for the first time, a Member of this House, I raised a question before the hon. Home Minister and also got the

reply. On 20t March, 2015 during the Budget Session, I had raised a question and got the reply that it was under the consideration of the Cabinet
and the Cabinet would take a decision.

It was said that in the Budget Session of 2015-2016 itself this amendment will be brought; it will be passed; and it will be implemented. Now,
we are in the year 2017 and there is no sign of the Home Ministry bringing this amendment. It is very much disappointing.

I think that 4-5 Ministers are present here. Definitely, smerarféren sft et st war fis 5 gdfte iz snfgaiBeil s e 6 aswor’s, aftvor ag aswer wa aw
gardt Isef?

forar drgerera 15w arght aen widhe @ dgrerTa 5w aght (9f apsior a arearer) : . ..(wawren) s Bwher ordl w2 387E) 31 wdsac @ At AEMAS G

oft Bicog dierdl: ... (cmaener) @s aa aas 3gen? Sir, only three days are left. Of course, during the Session it may not be possible, but you please ensure
that during the Monsoon Session it must be brought and passed. Definitely, we, from this side, also would wholeheartedly support it.

Sir, as I said, tribals are not only living in these four States. ...(Interruptions)

SHRI S.S. AHLUWALIA : You are again and again raising this issue that how long we will defer the other thing and keep lingering onto this subject.
But you are aware as you come from Tripura that still enough churning is not done on the Sixth Schedule, which is basically meant for the
development of tribals of that area. Our founder fathers have framed the Constitution, but still new concept, new idea, new generation people are
demanding for more because of scarcity of the natural resources and other things that are there. This, ultimately, is forcing people to demand more.
So, proper churning is required, and I believe that you will do justice. ...(Jnterruptions)

SHRI JITENDRA CHAUDHURY: Sir, the main framework was conceived during the early 1950s. So, in the early 1950s there were so many things that
were not there like half of the Ministries were not born at that time. Hence, it is the aspiration of the people automatically. Sir, you are right.

Now, I was mentioning that the tribals are not living only in these four States. There are tribals in Manipur, Arunachal Pradesh, Odisha --in the
mainland where there are more than 11 crore of them and I am coming to that issue also.

I would now like to particularly mention about Manipur. In Manipur, there are 16 Districts and out of these 16 Districts -- Dr. Meinya is present here -
- I think that from including the newly constituted District, in nine or ten Districts tribals have the majority. In Manipur, there are 33 recognized

Scheduled Tribe communities including sub-tribes, and 41.1 per cent of the total population are tribals. The tribals are demanding the Sixth Schedule,

the raksha kavach, since early 1970s and in the year 1974 under Article 371 (c) one such Council has been constituted, but that does not suffice to
address the need of the people. So, the demand for the Sixth Schedule since the early 1970s is day by day not only increasing among the Adivasis
because development is not only for the Adivasis, but development is for the entire State and the entire country. But unfortunately, the State
Government and the Central Government did not pay heed to it.

Now, instead of bringing that amendment in the Sixth Schedule, as was suggested to the Central Government, unfortunately, the previous
Manipur Government brought three legislations which created a huge controversy and a huge turmoil there. Unfortunately, nine youth were killed.
Still the bodies of the eight of those deceased are lying unburied in Churachandpur. Though it is a Private Member Bill, I suggest the Government
that the Sixth Schedule be amended for Manipur also. Kuki, Zomi and Naga communities are demanding that. Neither, what will happen? The tribal
people will say, "Sadlin Kuki Land, Sadin Nagaland, Sadin Zomi Land". The trend is not to allow these divisive forces, not to give them the indulgence
and not to give them the opportunity. Now, the vast majority of those who abide by the Indian Constitution and Indian Law are demanding. The
Government should generously come forward to extend this Sixth Schedule in an amended form and also see as to how their socio-economic
development could be taken care of.

In Arunachal Pradesh, all the communities are tribal communities. Arunachal Pradesh is such a big State which is about 83,743 square kms
but the population is only 15,58,000 according to the 2011 census. All the population is of tribal communities but there are very small and marginal
ethnic groups, we have to protect their culture and their tradition etc. the people who belong to Mon and Patkai have raised their demand that ADC
may be constituted under the Sixth Schedule. I am sure, Mr. Ering will support me. The people who belong to Chakma Community are the people
who migrated from the erstwhile East Pakistan (now Bangladesh). But after great difficulty, the Chakma Community, on the intervention of the hon.
Supreme Court, got the citizenship and got the voting right now. Why the demands of Mon, Patkai and Chakma should not be thought of? In Assam,
about three crore population is there. Every third citizen of Assam is an adivasi or a tribal. But, very unfortunately, vas @wars sit snféarft srae™s, soa
40 e <t amardt @t anfearii™ar fma ™ anerr &t sueffs, .. (@) efiver oit 50 e & grser’s, o Ragearer ot fafeerdt ameer, sra ¢ onSor a1, aa e A oitor dar
uz"g Santhal, Munda, Teli and Oraon, in West Bengal, Jharkhand, Chhattisgarh and Odisha, are adivasis, but they are not adivasis in Assam. They
are, again, Adivasis in Tripura.

(x3/1645/sh-bks)
SHRI TATHAGATA SATPATHY (DHENKANAL): Are they not Adivasis in Assam?

SHRI JITENDRA CHAUDHURY: No. Their number is around 50 lakhs. Now, they are also raising this question. smemera st uarer ez sufSaf3ri 6 smardt
g, 33a Jenet, aista, acft, e, offer o oft anfdaeft & aewer awlt o &t smetTs? Simultaneously, T would like to submit that in Assam, there are Koch



Rajbongshis, Tai Ahoms, Morans, Mataks, and Chutias. You must look at their features and how, anthropologically, they are considered as Scheduled
Tribes. 5tar anfeaf3ri @ aee &1 onds, a oft Ba1 &) S1-dlor grseer s e wla-2eEbll, aE-aEw, dee, #daa s aftenst. .. (e ) "\ 3P e AR™H da
381 A UG A Sil 301 261 &, $AD A A 23 it sncliaer® e arfd

ABIGe, SAD A=A A Dgoll A6l g b anfearfl Bip sae-ua'n & o1dl's, afew Uz [Fowamer a snfeal¥ed & snad 12 ©d57s, Sl ZR0® gad 2 sl # off odl s
feperalt sl s, a8 Bosamwe @ oo died & R Fafell @ uga Santhal rebellion was the first one. So, Adivasis are the first heroes of our country
who took arms against the Britishers for our Independence and freedom. We salute them. How is their condition today? A number of Members from
those places are here. srmemdt urét ™51 amu w16} co1 derdbs M0 6| A MUD! Tazlsl 3ol @ fore sl dler ¥a1 &) @1 w3 snféarf3ri &t spiter aiir seere @ e ol @
fére v wer @ait’ s, the Panchayats (Extension to Scheduled Areas) Act, 1996 guarantees STs half of the seats in the elected Government and also the
seats of Chairmen.™uairs aen Breren™s, agl aier™s senen anfdails o 368 a8l e Broars 3l ae@aor &t 2fie @1 amgmn frers "0 weon asal § @b smgra
g anfeardt afe vl verdl,_aorass smy, gl dot, 320 o aidf dar &) o aw A sl snardl, s Bits snfgal3ril 6 srard ordl, afew ger &I amadt™s o @i
@l &, 308 Favelcll, septaifirpett o1 agiel @ fere st ard e se’s, e verarReiAoc oidf f&=n e 's, Bilp uan wae sff fhuer vrsger 9 oo o aPm

AT g 3der o weiers ™A At araiedt, Amsiaret 3 anfeartt eei e waft sft Jrom Jfiz Jiftersr @ Baenw sRrne sidf 3oie, aftver et e ool elfrI2 30w 4l 3878 &5 &1 5
g9l A aIg? Sliel AE 98 Su Bl a6 & SlaIeldls 12 ARG @Y Bl ddol @ R BAST FUA T DIA 6, Al AT, GolR BAS BWI W BIA &, 3AA B @l
oral BIdl"g) selal srpHe o feo_deleys andt ¥RIEA 8, AP dolid &, SIRIT eid &, dldbol anfearil Bigdl @ bl dollel @ 610, 334 dellel & [é10, RS © dEasd &
fore, 3atas senar @ fére, Jorast emsaelles Bz oler s e, gerdt Siftast @1 Roster asder s o sifuen anféwe, aeider & @afls, ag’uan ordf awi's

321 fe5ar vior aerren en s aigr Qgor a1, acenalr 9 seflemie e aea Qeora anddishe - §feafes ersaer sacdne Ooril s, "ot ger s angdisin wraadae wie & ol uen aen s
S 15,00, AW Rl G| 62 315,801 3wl w2l oidl s All the IAS officers are not corrupt. They are also honest people. aftvar sia aw Safdes cel 6t
atfict ordl aleft, e sifw Rciifssmr ordl & umesft, a o 3mu Bierorr oft Bwen sier, Bierolt oft 21131 2161 U2 sier, o ol & uean, ag Va1 & wdl A oeen w12, sAfw™w a6
S Gl atan & 5 Brazer sy & ordl, amlas urn serefl anasd™s @5 ama 20 R @S e vae, fivwer frserer wo) off el aite dia &t oy aar w2 wnféer dierer sfie
sfiuféidicorer o w aszoll Agen, gar as ellall at Bits war i, 3iiz digft ordl woreri™s) anar et 2013 uz 3orcht et astaelt dlofl 5re=dls) orel oY aen o - graardt e, ador
"I ¥ UElRIal A1) 3ira DA & 261 s sAfereTh dieren arsan s R anet St siessrs - aiea Qgord Bewenar B wda adh anfEarndl smad - 1,53,16,7847% g3 o w2
HERIE 3RS - SlEl vep oAg, ura e s) 3dbma 95 anw’s) worzensl o 92 enxs) smxvs"w 86 s e wdliew Rierell snards, was-uas ssw 30 Swre
anfarsht amardts efdser g3t a1 Jerapt fAasrerasst sars? gmel saclae 3sau a1 o1 oft sfassreda oY venr deom™n anu uz Ay o1l cPn I81E AU AN gu o
eftor amer & 807s) as wft Bt Brdwerdls amst Rsaon Rissar aat 1™ as St oraziemars, @aldre, srraas s, 3o fn sa o) wta wd a2 387, afdve Roeras
fere afiz gorp) ellsr Agres @wdar@ e sa ol 2fa 38”67 So, my humble submission to the ruling Party is that please have a round table discussion with
MPs, social scientists, intellectuals from the tribal communities. This issue should be solved because unless and until 12 crore tribal population of our
country are taken on board of the development process, this country cannot go ahead. For the real “Make in India' and for the development of this
country, this aspect should be thought of.

I am coming to Jharkhand. On that day Shri Dubey was present. He talks of many things. Dubey j/itold me that today he has to go
somewhere. Of course, Shri Ahluwalia and all other colleagues are present here. I would like to submit that in Jharkhand in 1908, the Chottanagpur
Tenancy Act was enacted during the British period. How come? The Santhal Rebellion, Munda Rebellion took place here. They shed their blood there.
They sacrificed for the Independence of this country, not for their own.

Gt aigrel gaparal €ft, 3oalol Bler PR ol vae clel @ fére 3orepl aiear e 33w arg Aar 1949w Jrener uzsren dordl wae @on; The Government has the
programme for ~Make in India'; the Government has the programme for the overall development. There is a lot of scope and avenues but what have
you targeted in Jharkhand? siexrs fdagzemor @ e UGois, SId 2d suel wférst Auet &) SRS W2 Bacwmel O 9RR G UKl 5| $1ETs & 2wl snardl snfani
o1dls) s anfeanfl, Sr-anfear wde Rarr o tedy o W Regsdrel @) wfds el s dasai s snudt it usell 2ar s o, sca Rad asiud o o snexrs
Jee anfganf3rl @) Fmisr 23w et & But, the situation is very pathetic today. sit 23 arasas 2016 @ fvsrdt-vandidt slasae e 2016 ewrn arn, smErs 6 g
snfardt smardl, eneErs 6t udt eesafgres smard g @A w7 3@ E The democratic people are opposing this....(@rmermer)
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possible?...(=memer)
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oft Bieog <iterdl: a1 amucht ara potor, ama diferwem...(wwaerer) amaardt e o, ... (Rummer) dior fiore™r @ e urr &t orm)... (@) dior Bore s urer giar
~g?...(ceraemon)
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HAToTollzr Faley & anmu are™# @féesn, s soro! diciar i)

oft Riaog dlerdl: amu difereen, o1 smuchl arc FHotan ... (eaeer) a1 st dlel 381 6 dl 3u st Feni¥emn ... (xmaersr) dio™s 6 sma Jardhl srend™ o fére etter)....(@aumen) sma
aireticrett Hf3m)...(eememer) 3 dadl Gifsm.. () a8l u3" @ el disr Brore™a &1 [eris urt @2 ... (cmeer) s snfgai3el @ e op w2 3878, afdsar adl
U3 arelldetl oial 2l st oif I &) 3606, aé1 anfl o 2 anefied & #ia 21 okl s Sws] dpill @l e @ se e &n smie aems aid dle 3878, “afdbal st
Jrerstt &, 3mu snfar e o dal &0 Please go into the depth as to what is happening. snfgaif3rit & spfler uz Yocdt™@ fere, uell @ e amu dier odl 3878
Al & 5 anft ad u s offafsies 3, adl w omidee ofdefadisr ddern fsda snfeardlt omider oiefad o ddsr? a @ifdra odi™s, Jordbt o dulid ol s,
safes# i fEerdt @2 81§, 3 3 gian

ATeTellr FaleY @ 3 arfer afew,

oft Bideg dierdl § #A8kc, A DT STV _FolT &, Jsl G5 38T ePIAl 8| 3 bl @ 10 didd s v gl 2t w2 @ swiiel a1 Recognition of forest rights aem
ey 3l @ g3n, U Rogediel @ ub @S A surel snfartt sfiycfdvierer Bizze Sderdt serel A a1l oid g vl aw sadlae S aaze uz S diest Bewr s, Bis 17
i el @t f&en srm, 30 e oftdaart fietf, o) aeea Perae @52 & arm Biis 17 e i 83 e snfeardt 3z cfsoera wizee Sacrdt asdr sndar?

17.00 hours

airotoftar Fsarafer: amu afie fRveren e cdar?
oft Ricreg dterdl: 313, 15 firore

Hrotofter zmmafer @ dlas’s, S ang fawe

oft Biaog dierdl: o, amendt@ g & Rerfr o shiae) Rogearnr @ saldifee g, Starus-aty, sfercht o fver o Sumor Rvar? aen snfdareft el o fver? simr
faggaareras 600 Breifarer 175 Breiiar 45-50 udde anfEarndls, srer uz anfanils, aa w'us’s, M's, spei’s, Wi's, 3 a6 s sta1 w2 anféarft ordl's, adl wo aedlls)

17.01 hours (Shri Arjun Charan Sethi in the Chair)

“etfeet, anfeanf3re @ aen goh feen snars T a aftrgsaestITs, wigtol (el aiel’s, DA @l ST g Aal U2 gad Mffor fifsrzes sl Mad s’ 213, anu 3 Asrefay,
Sla a@l U2 Bl AR Aaret 3T s, M I s e w2, ow e siwen @5 diize Ascerde w ol us Aa Tew @ s skl @) Rissler xew Rsen? anfarsf eel or
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& o1dls? aur Jolo [ aftor ordl™s? 3ot fore 521 2rGer of G wiglol @olre, 3u) emel adol v fore a.dt.u. o grlersr 3ot eloll ot D & fven afiz aer2 andor off fRven
&l 3 W der e JTTDY DA GHETE
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argeranferen Sft, smua™n amsen fo ag St grsaer sa-enor &, apft amdor wirer Sty sifer-tetior @Y a1l @ vwsH fbifdor srswdt Msa @ dgITerRr @ Giolerer S13a ST ol
f&rem “srorerer arda vl anfdedn aerdls, As-As gast deie, “afiver B1-a1dt anfen ordf dell; safere @1t anf¥aiTes fore oft elst garn e don aifae) g Ja-verer
=il @oll’6? @6 Ha-tetiol anfeareft ali2 iR SRRl @ 1w @wii's, soo P cddies ¥Bn® R ad’s) As Bl sorzel 26 a1 ol anclTs, afdver, anft @ sar’s? s
wofe doll, 340 snfeaRrl e e 2.39 udae sl vanadl. @ fére 4.23 udae uellaorer don anfde o) efdpot, anu elfell of 32a Rooon Rera? g2 sner s spizifern
siferl o e 99,000 wds wua Ao aifdw en w33 el oft acren en, sinder 33w sl oidl e, andar 356 @ oidl e, afées sndar 36 51,000 wds wda &y,
ersaet dwedt @ e 51,000 odrs sdu &lot arfdu en, uz amder 31,000 wdts s s 32 oft amder seron Sisede @I s /b e o sifo-cddles wblea @l
“ERR W ol U Siel fdem

Sir, please go into it in depth. The Tribals or SCs are facing the problem not only of money. These areas have to be taken care of on a special
and important basis. That is why, today I would like to submit it.

A R 3 siftroifan dight (9t enaz dc srselian): anufer sdlae, anorofter Aczer oft o vadt./eardl. wra—cemor &1 arer s, sa Jdr s i oft wuGs dol 6, BrE
dol &, d A2 g2 Al ugel | &g 37 e A da? 3nf aas & @ 3uwm spe axdl an 27 E) dison selera gft ey snea Sft &1 siwaerrd vas Afdfer aoredl e iz
321 Afdfer st 15 PR R e, w8 AuGs o e en i aeR fpdt agrerrar v/ vadt @ weemr 6t dsene orfifsar o 2dts, Ber dgrerta v/ vt @ oo
@5 fero stont wrhfsan gldT s, B el @1 3oela aere fsa) 5291 R @ 26 Jgrerm & 32 sein off 51 aigrerr @ fvdaan dae gon arféu? 3egla 4 dae o awmz 207
22 d31e e Gt @1 forier's 330 5| o ARl &l SIerpl 312 UKl &, 91 JIceI—3rctsl 30 3 oft e Sierepil ' Gomy st war it viesr 16.2 dere @i 5

531 AR 31%1 I8 SIotoRl 5 au gaa Feft 81 ¥@l's, sra e o gft sreg Aldt e @ aifgerse a1 Apnfons o= siiz aiftrsityar gl aon &, @ e 33a foreae afy H's) wia
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SHRI JITENDRA CHAUDHURY: Hon. Minister, I am very much thankful to you. seft smder sit smea sisscnser @t swe fésen, The Jadhav guidelines
recommended for SCs 4.39 per cent of the entire budget of Rs. 21 lakh crore this year. According to the allocation, it is just a half of that. But I am
not debating here.n smiar sprRIn wFen @5 RIe @ AT A daw arg weril/vadt JREt o gse, s St Wl crser AweE va et/ werdt acuRr @
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SHRI JITENDRA CHAUDHURY: The hon. Minister has committed that he would call us.
HON. CHAIRPERSON: Now you are very glad to hear the hon. Minister.

oft Riog dierdl: 212, Aol apfl saell At @i @dl s, ofdser 33 @ e el aifée, oo _gsma gon aifge; My specific suggestion to the Government is that
there is no scope under this Private Member's Bill. The Government should bring a comprehensive Bill.

I would like to give 10 suggestions to you. The Government should amend the Sixth Schedule without further delay. Shri Kiren Rijiju is already on the
job. He has come here. I think, God has sent him here to listen to our voice. This should be done immediately without delay. You had assured me
that it would come in 2015 but now it is 2017; two years have elapsed. sor &1 21rell a1 SPI-2yTo a1 dad Urell a8 arn, cifdvor f3rarer orsger @ a1 @ ordl g

The second is the provision of adequate finance from NITI Aayog. amu udt anfeé s et 38" &5 M@er et & seon_gan, saon g3 But how is it that for the
ADCs it has been reduced to 50 per cent? g omwer ofifer arél ammdar, @1g oo a1dl ga

The Government should consider restoring not only the previous allocation but also a higher allocation.

The third is the provision of a three-tier local self-government and urban body in the ADC areas. When it was constituted in 1952, the aspirations or
requirements were not there but it is very much required now.

Next, I am coming to my request to Shri Rijiju to include all major tribal languages and also other languages including my mother tongue Kok-Borok.
I would like to just say one sentence in Kok-Borok. Ang ani amani kok Kok-Borok bai e nok kotoro salsa kok sanani nai-o. It means, one day I would
like to speak in my own mother tongue, Kok-Borok. That is why Kok-Borok and all other tribal languages should be included. s3tas smeraféreft, iftren sfiz
w2t emsy

The fifth is the demand to set up seven tribal universities. It is your concept. While you created Telangana and Andhra Pradesh as two separate
States, you assured that one university will be set up in Andhra Pradesh but it has not yet been done. So, I would request for one tribal university in
the North-East, one in Jharkhand, one in Madhya Pradesh, one in Andhra Pradesh, one in Odisha and one in Rajasthan. There should be at least
seven tribal universities. Our students have to study about the tribal culture and history for a better India.

The sixth is the need for revisiting the PESA Act and the Fifth Schedule for the mainland States. Then, there is a need for proper implementation and
recognition of forest rights. Still more than 80 lakh families are in the forest areas fighting with the foresters, fighting with the elephants, and fighting
with the tigers. So, they should be given their rights.

The eighth is that there should be no violation of the Samata Judgement of 1977 which has given certain powers to extract minerals in the Fifth
Schedule Areas. It has been violated. This is with regard to Jharkhand and Chhattisgarh which are mainland States.

The ninth is the immediate withdrawal of that Bill brought in Jharkhand, the CNT and SPT Act and also the withdrawal of the three Manipur Bills
brought by the Congress Government there. They have already drowned there. Now, the Sixth Schedule has to be brought in Manipur.

I think, this august House will consider my submissions and also the Government will consider bringing a full-fledged Bill to take care of the adivasis
all over the country. s fras Rggsamst &t 12 @t snfartt snard) @Y sorsdtona sl endsr, ea s Reewarer sl ordf ag srasar

This is my submission. s e} toerarg
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SHRI NINONG ERING (ARUNACHAL EAST): Mr. Chairman, Sir, I may kindly be allowed to speak from this seat.
HON. CHAIRPERSON: All right.

SHRI NINONG ERING: At the outset, I would really like to thank Shri Vincent Pala, hon. Member of Parliament from Meghalaya, who has brought this
Private Member Bill. In relation to his certain demands, I would also like to add issues relating to the North-East and also to Arunachal Pradesh. Of
course, in his Bill, he has demanded inclusion of traditional occupations of the tribals including occupations relating to mines and minerals.

In paragraph 4, he has said the following sub-paragraphs shall be inserted, namely:- "Notwithstanding anything in this Constitution, where a
Regional Council or a District Council resolves that the customary practices and laws are to be protected, the Governor shall refer the matter to the
Legislative Assembly of the State concerned and where the Legislative Assembly of the State concerned agrees to the resolve of a Regional Council
or a District Council, the Governor shall issue a specific order in this behalf."

In relation to the rights of lands to the tribals of the Sixth Schedule States, he also wants to include a lot of tribal customary laws, and they should
also have rights and claims over the mines and minerals which are to be excavated.

Of course, when we go back to history, right from the days of the founder of our Constitution, Dr. Ambedkariji, there have been some very important
people. I would like to mention their names.

There was a North-East Frontier (Assam) Tribal and Excluded Areas Committee under the chairmanship of Gopinath Bardoloi, which was popularly
known as Bardoloi Committee. There were a lot of objections, claims, counter-claims by certain people, who did not want that the Sixth Schedule
should be implemented. But there were people like Sardar Vallabhbhai Patel, who said: "No. The tribal rights should be protected and looked after.
The discrimination that is taking place, has to be looked into."

So, a Drafting Committee headed by Dr. Ambedkar was formed and it was put in the Sixth Schedule. We must really give our respects and regards to
Dr. Ambedkar, Gopinath Bardoloi, A.V.Thakkar, Jaipal Singh and Rev. J.J.M. Nicholas Roy, who spoke in favour of the Sixth Schedule during that time.

Now, after the adoption of the Sixth Schedule, four States are involved, specially in the North-East. In Assam, we have the Bodoland Territorial
Council, Karbi Angland Autonomous Council and Deema Hasao District Council. In Meghalaya, we have the Garo Hills Autonomous District Council,
Jaintia Hills District Council and Khasi Hills Autonomous District Council. In Tripura, we have the Tripura Tribal Areas Autonomous District Council
and my very good friend, Shri Jitendra Chaudhury, who comes from Tripura has also spoken today. Similarly, in Mizoram, we have the Chakma
Autonomous District Council, Lai Autonomous District Council and Mara Autonomous District Council.

For Arunachal Pradesh also, recommendations have been made for two autonomous councils. One is the Mon Autonomous District Council. At
that time, it was known as the West Kameng but now, it is known as Tawang and West Kameng. In the Eastern part, we have the Patkai
Autonomous Council, which consists of Longding, Tirap and Changlang.

Sir, I would like to bring it to the knowledge of the House about the case of these tribal areas. I am taking the advantage of what Shri Vincent Pala
said. It is he, who has brought this Bill for amendment. These are ethnic groups. Arunachal has got more than 31 major tribes and 100 plus sub-
tribes. I am grateful to our previous speakers, who have really spoken well, specially for the North-East. They were very appreciative of the
sentiments and emotions of the people of Arunachal Pradesh and the North-East. Though I would not agree with him on what he said about Akhil
Bharatiya Parishad or the party as a whole.

The North-East has been a very sensitive area. Even on this present day, you would see that even China has got its claim on Arunachal Pradesh.
Who is China to say what Arunchal has to do or not to do, or what the Central Government has to do or not to do? His Holiness, the Dalai Lama is a
friend of us; he is a guest of us; and he has taken refuge in India. We still recognise him as the leader of the Tibetan Council. He had referred that
yes, there were children who studied at Banasthali in Mumbai. In fact, we have a very close friend, Mr. PV. Acharya, His Excellency, the Governor of
Arunachal Pradesh and Nagaland. I know him since my childhood. During my late father's day when he was a worker here, he used to take children
from Arunachal Pradesh and other parts of the North East and intermingle with them. That time, we did not have the Party-based thing. That time it
was the Congress only. I am not speaking about the Congress or UPA or NDA. What I want to say here is that the people really have to understand
what the North East is. You have to study our culture and you have to understand the sentiments and feelings of the people of the North East. We
should be excluded from the racial discrimination that is taking place. Recently, there have been incidents in Bengaluru, Mumbai and Delhi where the
North Eastern Children are always been victimised and always the question of racial discrimination comes. I have seen that. When anything happens
in Australia or in the United States, where one of our Indians are discriminated, how do we feel? Similarly, the people and the children of the North
East feel that discrimination sometimes. For that we have to have stringent laws. That is why, I really appreciate Shri Vincent Pala who has brought
this Bill forward.

Again, coming back to my State of Arunachal Pradesh, as I said, the Monpas and Sherdukpen are very small sub-tribes. Specially, when you go
down to the Eastern Part where we have the issue of insurgency, in Tuensang we have the Konyaks in the Arunachal side we call them Wanchos.

Sir, I would like to mention before this House that I have raised this issue several times. I have taken it up in 'Zero Hour'; I have taken it up
through 377; I have personally written letters to the hon. Tribal Affairs Minister that there are people in Arunachal Pradesh who do not even have
recognition. They do not have any name. They are known as 'other naga tribes'. Who are these 'other naga tribes'? When people ask me why I am
pleading for these people, I tell them: "What should we call them?" Do you call yourselves 'other naga tribes'? Do you say that you are just as 'other
naga tribes' or do you say that you are Sema or Angami or Tangkhul? You have a name. What about our people? We have Wanchos; we have Nocte:
we have Thutsa; and we have Yobins. These are the issues which are very important and we have to take them up. My very good colleague and
friend Shri Kiren Rijiju is here. He is just like my younger brother. He is also the hon. Home Minister of State. I have requested the Government of
Arunachal Pradesh and also the Central Government that this issue should be resolved. They are very small ethnic tribes. If we do not give
importance to them, they will vanish just like the Tribes of Andaman. That is why, I am saying that we really have to think about such issues of the



North East.

When I come back to the Sixth Schedule for these two Constituencies of the District Council of Mon and Patkai, I would like to say that these
tribes and sub-tribes are being neglected. There is no road communication. There is no education for them. There is no space for them in the
administrative services and all. I would also like to tell this august House that these people have tried to compete with others but because they are
not getting the support from the Government, both from the State and the Centre, they could not succeed. They have been completely neglected.
They have to come forward. Even for Arunachal Pradesh, I would say that why we cannot just divide Arunachal Pradesh also just like it has been
done in Assam or Meghalaya. During the NEFA times, there were only five districts. We had Kameng, Subansiri, Siang, Lohit and Tirap. But,
gradually, when a family grows, the family has to expand. So, now we have got 21 districts. In those districts, Tawang and West Kemang are
demanding for the Mon Autonomous Council. The other part, that is the East Kameng, Subansiri, Lower and Upper, are in one block. The other block
is the erstwhile Siang which comprises of Aalo, West Siang, Tuting Yingkiong and Upper Siang. Then, we have the Siang, East Siang. And then we
come to Lohit where you have Dibang, Lower Dibang, Lohit, Namsai now and Anjaw. So, when we can make this into four blocks, we would also like
to suggest one thing. Of course, the hon. Minister is here and he should not take it otherwise but we also feel that we are also being discriminated.

We have areas like Anjaw. You see, a place like Changlang, a place like Kibithu, a place like Anini, a place like Gelling, a place like Singa,
which you have travelled yourself, it takes five days' march to reach these places. From a motorable road, you have to walk five days to reach these
places. Imagine, one of the most beautiful places, Vijay Nagar where the Second World War Army people or in 1962 those people who were there,
they are now residing there. They have their houses there. They have been given land there. People of Arunachal Pradesh are very broad minded.
They have given them home, shelter and the Army people are still staying there. So, all these things have to be taken into consideration. I think, why
not even there be an Autonomous Council for Mon, for Patkai and also for the central region, that is erstwhile Siang and Lohit which comprises of
West Siang, East Siang, Upper Siang, Siang, Dibang, Lower Dibang, Anjaw, Lohit and Namsai? What happens is that everyone is satisfied. So, that is
my demand in this House and also to the State Government that this issue also should be taken up and then only there will be no disparity.

The issue which Jitendra Chaudhury sahibraised is about the issue of Chakmas. We have no objection if Chakmas have been given the Indian
citizenship. But, Sir, our hon. Union Minister of State for Home Affairs who is sitting here is very much aware that Arunachal Pradesh is still under the
1873 Bengal Frontier Regulation where even other people who are not the residents of Arunachal Pradesh will have to take an Inner Line Permit. As
he has said — of course, I would like to differ in that case — how can we accept Chakmas as the citizens of Arunachal? We will accept them as the
citizens of India. They have taken refuge. We have got a lot of Tibetan refugee camps and they are all staying there. We do not have anything to
say. If the Indian Government has accepted, then it is well and good. We were discussing about the Forest Dwellers Act which I will again discuss
later on. But, to be very frank, we have got plenty of land; we have got 83,000 square kilometres. But that land is completely forest land which is not
very hospitable. People just cannot live there or under hills. Even people cannot live in the beautiful hills of Anini or Tawang. So we cannot accept
these issues that the Chakmas should be rehabilitated in these places where they are staying because these are very sensitive issues. People of
Arunachal Pradesh are vehemently opposing and saying that all those refugees should be sent back to Bangladesh or to any other part of India. It is
because, here they have been just given a temporary refuge.

Let it be the chakmas and let it be even the Tibetan settlement areas. We have got a lot of Tibetan settlements.

HON. CHAIRPERSON: Hon. Member, you can continue your speech next time.

The House stands adjourned to meet again on Monday, 10" April, 2017 at 11 a.m.

18.00 hours
The Lok Sabha then adjourned till Eleven of the Clock

on Monday, April 10, 2017/Chaitra 20, 1939(Saka).
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